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ORDER

Per Dr. M. L. Meena, AM:

Both the captioned appeals have been filed by the assessee against
the separate orders of the |d. Commissioner of Income Tax (Exemptions),

Jaipur dated 26.08.2019 & 27.08.2019.
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2. The Id. counsel for the assessee has filed an application dated

16.10.2023 requesting to withdraw the appeals, contending as under:

“In view of the aforesaid amendment the Appellant Trust had applied for
registration in Form 10A and the registration to the Appellant Trust has been
granted for the period A.Y. 2022-23 to 2026-27 and accordingly considering the
aforesaid amendments Appellant Trust do not want to get registration u/s
10(23C)(vi) & (via).

In view of the aforesaid amendment the Appellant Trust had applied for
registration in Form 10A and the registration to the Appellant Trust has been
granted for the period A.Y. 2022-23 to 2026-27.

Therefore the Appellant Trust wants to withdraw the said appeal filed
before Hon’ble Income Tax Appellate Tribunal, Jodhpur. Kindly do the needful to
treat the said application as withdrawn and oblige.”

3.  Accordingly, the appellant trust has filed an application in Form No.

10A and the registration of the trust u/s 10(23C)(vi) & (via) was granted

vide order dated 21.07.2023 for the period from Assessment Year 2022-23

to 2026-27. Therefore, the appellant trust now does not want to pursue the

matter further in the appeal filed before the Hon’ble Bench, since the

registration is granted to the trust for which the said appeals were

preferred. Therefore, the appellant trust requested to withdraw the said
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appeals filed before the Tribunal by treating the said application as

withdrawn.

4. The Ld. D.R. has no objection to the request of the assessees.

5.  Accordingly, the appeals are allowed to be withdrawn.

6. In the result, both the appeals filed by the assessee are dismissed as

withdrawn.

Order pronounced in the open court on 19.10.2023
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